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kpafafe p&hg b &en to tk Part in order thaf'it may be 
Mcd aa a =parale rompblioo 

PART IV 
Acts of the Gujarat LegisIature and Ordinantea promulgated 

'md Regalations made by the Governor. 
The following Act of the Gujarat Legislature, having been assented to by the 

Governor on the 15th April 1963, is hereby published for general information. 

M. G. MONANI, 
Secretary to the Government of Gujarat, 

Legal Department. 
GUJARAT ACT NO. XVIII OF 1%3. 

(First published, after Raving received the assent of the Governor in the 
"Gujarai Government Gazette" on the ,15th April 1963). 

- An Act to, provide for increase in certain stamp duties and further 
to amend the Bombay Stamp Act, 1958. 

It is hereby emted in the Fourteenth Year of the Republic of India aa follows:-- 
1, ( I )  % Act may be called the Bombay Stamp (Gujarat Lncrease of Duties short title 

and Amendment ) Act, 1063. and oommen. 
mmmt. 

(2) It shall wme into force on such date as the State Government may, by notifi- 
cation in the O J f a  Qua?& appoint. 
I f  

8. Xn.mtion 2 of the Bombay Stamp A&, 1968 (hereinafter referred to aa " the b e n d m a t  
of amtion +&pal bat"), sftar clam (11, the following olauae shall be M, namely :- of 

1968. " (la) "imtrument of gift" includes, where the gift is of any movable property Lx 19G8- 

, but hBB not been made in writing, any instrument recording whether by way of 
declaration or o t h e d  the making or acmptance of auch gift ; ". 

IV~Z-19 (Mono) 
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Amendment 3. In Schedule I ta the principal A&,- 
of Bohedule I 
to Born. LX ( I )  In article 4, for the WO& " Thw r u p "  the WO& "Three mpeea and 
of 1968. fifty naye paise" ahaU be substituted; 

(2) In article 6,- 
( )  in entry (a), for the words " Forty naye pairre" the words " Fifty naye 

paiee" shall be substituted; 

(id) , in wtry (b), for tbe word " thirty rupw" and " twenty naye paid* 
the words " forty rupees" and " twenty-five naye paby* shall, resptively 
be substituted; . 4  

I 

(dii) in entry (o) (i), for the worde ''F'Ztmn naye paise", the worda "Twenty 
naye paise"  hall be substituted; 

(h) in entry (o) (ii), for the words'" Forty naye paise" the woda " Fifty 
naye pabe" shall be mbatituted; 

( in entry (d), for the words " Twenty naye p a w  tho. wordg " TwenQ- 
five naye pnise" ahall be substituted; 

(vi) in entry (e), for the portion -g with the brackets, letter and worda 
''(a) Twentg naye pab" and ending with the worb " &OV~PB@ or part thmd'' 
the following shall be substitutd, namely :- 

< L  (a) Ten naye'paiee for every unit 
of 10 kilogmm of silver or part 
thereof. 

(b) Forty naye p&e for evesy 
unit of 1 Kilogram of gold or part 
thereof, 

(o) Seventy-five naye p h  for every 
unit of 260 aovereigna or part . thereuf."; 

(tritl in entry (f), for the portion bginning with the words "Such rats not 
exmdng" and ending with the words " in the Ofiicat QWW" the following 
ahall be eubatitntd, namely :- 

" B U G ~  mta not ex* 

(9 twenty naye pa& for every 6,000 
kilogram of oils& or part theof, 
where the unit k 6,000 kilogram, or 

(ii) forty naye paise for thy 10,000 
kilog;rams of or part t b  
of, whem the unit ia 10,000 1dlogramr, 
or 

(Gi] one rupee fot every %,000 kilo- 
-ma of oilegede or part thereof 
w h m  the anit ie 261000 kihpm% 
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as may be qecifid by the atate &vm- 
ment by notification in the 0- 
Ga&&!'; 

(&i) in entry '(& for the portion beghhg  with the mrda " Buoh rats 
not exweding" and ending with the words " in the O w  &z&!d' the following 
shall be. substitukd, namely :- 

"(I)  In the o m  of yarn and spicas 
8uoh rata not exmdmg twenty fivo 
naye p a h  for every Ra. 2,600 or part 
thereof of the value of yarn of any 
kind or apicea of any kind as may be 
speoified by the 8tata Government by 
notification in the O f f M  Gazdte. 

(2). In the case of groundnut oil or 
' 

any other non-mineral oil such rate not 
e x ~ ~ g -  

(i) ten naye paise for every unit of 
100 tins of mob oil or parb thereof, 
wh.;re the unit of transaction i 100 
tins, each coctaining a quantity of 
oil weighing approximately 16.50 
kilograms, or 

, 
jbt) twenty five naye paise for 

every b,000 kilopama of such oil or 
part thereof, where the unit ia 6,000 
Uograma, or 

(iii) fifty nay0 paise for every 10,000 
kilograms of such oil or part thereof , . where the unit is 10,000 kilograms, or 

(iv) one rupee and twenty fiv? naye 
paise for every 26,000 kilograms of 
such oil or part thereof, where the unit 
ia 26,000 kilograms, 

as may be specified &by the &ate 
Gtovernment by notification in the 
OffGxbl Gaadte"; 

(kc) in entry [h), for the words " One rupee and fifty naye pabe " the words ". 'J!kuw r u p "  shall be eubstituted; 

(s) in the Explanation, for the word, figurea and lettern " approximstely 
9,800 lbs." $e worda and f i i  " approximately 4,600 kilogrmu'' &all be 
substituted; 

(3) for dde,  lo, the following ahall be tpbatitutd, namely :- 
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" 10 AFtTICLES OF ABBOCIATION OF A COMPANY- 

(a) where the company has no capital or the nominal 
capital d m  not exceed Rs. 6,000 ; \ 

(b) where the nominal ahare capital exceeds RB. 6,000 but 
doee not e d  Rs. 1,00,OM) ; 

(d) where the nomin9.1 ahare capital exceeds Ra. 6,00,000 
but doea not ex& Rrr. 100,00,000-- 

(c) where the nominal share capital exceeda Ra. 1,00,000 
but does not exceed Ra. 5,00,000; , 

(i) on the first Rs. 6,00,000; I 

Two hhdred 
and fifty 
rupees. 

(ii) on the next Ra. 10,00,000 or part thereof; 

(iii) on the next Rs. 15,00,000 or part thereof; 

({a) on the next Re.. 20,00,000 or part thereof; 

Two hundred 
and fifty 
rupeea. 
Five hundred 
rupees. 
Seven hundred 
and fifty 
rupees. 
One thousand 
rupees. 

(8) where the nominal share capital exceeds Ra. 100,00,000 Fiv8 thoueand 
1°F. 

(u) on the next Rs. 50,00,OM3 or par& thereof; 

Exemptwn 

Articles of any Association not formed for profit and registered 
under section !% of the Companies Act, 1956. 

One thouaand 
two huudred 
and fifty 

See also Memorandum of Association of a Company 
(No. 39)"; 

(4) for article 13, the following shall be mbstitutsd. 
namely :- 

"13. BOND rte defined by section 2 (c) not being a Debenture and  om. 
not being otherwh provided for by this Act, or by the 3ombay Conrt- XXX- 

fees Act, 1959.- VI d 106s 



where the amount or value seouxed dose not exceed RB.. 60 .. 
where it exweds Ra. 60 but does not exceed R8. 100 . . 
where it  exceeb Iis. 100 but does not exceed Rs. 200 . . 
where it exceeds Rs. 200 Iiut does not excwd RB. 300 . . 
where it excceda Ra. 300 but does not exceed Rs. 400 . . 
where it exmds Rs. 400 but dws not exceed Rs. 600 . . 
where it exceeds Rs. 600 but doea not exceed Ra. 600 , . 
where it exceeds Ra. 600 but does not exceed Ra. 700 . . 
whew it exceeda Rs. 700 but ,does not exceed Ra. 800 . . 
whero it exw.ds Rs. 800 but does not exceed Rs. 900 . . 
where it excceds Rs. 900 but does not exceed Rs. 1,000 . . 
and for every Ra. 800 or part thereof in ex- of Ra. 7,000. . 

I 
See Adminkation Bond (No. 2), Bottomry Bond (No. 141, Cwtams 

Bond or Excbe Bond (No. 28), Indemnity Bond (No. 36), Reapondentia 
Bond (No. 63), 8ecurity Bond (No. 84). 

I 

' Bond when executed by any person for the purpoae of guaranteeing 
that the local income derived fiom p r i d e  mbacriptiom ~AI a charit~ble 
dqensary or -hoapitai nr any other object of public utility ahall not 
be lem than. a apedied sum per mensem."; 

.(5) in artiole 16, afbr the words "o&t:r Revenue Officer" the word8 "or by 
an O&mr of Customs" shall be ingewd ; 

(6) in artide 29, for tho words "Ten naye paiae" the words "One rupee" &all 
be substituted; 

. - -  , 

(7) for hrticlc 36, the following ihall Be stibstituted, namely :- 
\ 

' "36. LEASE, including m under 
lease or sub-lease and any agreement 
to let or sub-let- 

(a) where by suoh leaao the rent is h e d  
and no premium is paid or deliver; d- 

(i) where the lease pur- 
ports to be for a term of Iesa 
than one year; 

(id) where the l~ase pur- 
ports to be for a hrm of not 
less than one year but not more 
than three years ; 

(Gi) where the lease pur- 
porh t o  be for a term in excesa 
of three years but not more 
than h n  years ; 

The same duty as a Bond (No. 13) for 
the whole amount payable or deliverable 
under such leaw. 
The same duty aa a Bond (No. 13) for 

the amount or value of the average annual ' 

r a t  reserved. 

The -same duty as is bvitrble on a.con- 
veyance under olauee (a) or (b), ae the 
uaw may be, of article 25 for a consideration 
equal to the amount or value of the average 
annual rent zeserved. 



(iv) where the leaae pur- 
pmte ta be for a tmm in excess 
of h n  years but not more than 
thirty yearn ; 

(u) where tho lease purportg 
to be for a term in excesa of 
thirty yeam but not more than 
ninety eight yeare ; 

(vi) where the lease pur- 
portatobefdr a t e r m i n e x w  
of nisiety eight Jteara. 

(vii) wheri"the lease pur- 
pork to be in perpetuity; 

(viii) where the lease doa 
not purport to  be for any 
Wte hrm ; - 

(b) where the laorse is granted 
for a h e  or premium or for 
money advanwd and where no 
rent is rewwed; 

(0) where the l e w  ia granted 
for a fine or premium or for 
money advanced in addition to 
wntl reserved. 
. 4  

The same duty aa is leviable on a con- 
' veyance under dam (a) or (b), m the cam 
may be of articla26 for a consideration 
equal to twiw the amount or value of the 
avmage annual rent reserved. 

I 

The aame duty ae is leviable on a con- 
veyanoe under clause (a) or (b), as the a m  
may be, of article 25 for a consideration 
equal to thrico the amount or value of the 
average annual rent reserved. 

The Bame duty as is leviable on a con- 
veyance under clauee (a) or (b) ,  as the oaae 
may be, of article 26 for a oonsideratiw 
equal to five times the amount or value of 
the Werage annual rent remved. 

The aame duty as is leviable on a 'oon- 
vepnw under clause (a) or (b), as the 
o w  may be, of article 26 for a conaideration 
equal to one-gth of the whole amount of 
rents which would be paid or delivered in 
w p o t  of the first fifty yeara of the leaae. 

The aame duty as is leviable on a can- 
veyanca under . o l a w  (a) or (b), - the 
mm may be, of article 26 for a mn~ideration 
equal to the amount or value of the average 
annual rent which wodd be paid or delivered 
for the h t  ten yeam if the leaiw oontinued 
so long. 

The same duty aa is leviable on a con- 
veyance under clauw (a) or (b), as the - 
may be, of article 25 for a camideration 
equal to the amount or value of each h e  
or premium or advance M mt forth in 
the lease. 

The same duty as is leviable on a con- 
veyanoe uhder clause (a) or (b), as the oaee 
may be, of article 25 for a oonsideration 
equal fo the amount or value of such h e  
or premium or advance 88 set forth in the 
lease, in addition to  the duty $hioh would 
have been payable on guoh lh if no h e  
or pmmium or advanoe had b w  paid or 
d ~ l i v o d  

I 
Provided that, in any cam where an 

agreement' to lease i Etampd with 
ud vdorem atamp required for a lease and 
a leaae in purrruanoe of suoh agrement h 
subsequently exeouhd, the duty on 
auah lease &dl not exceed three rupees, 
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Eqkrnatim I.-%nt paid in advance 
 hall bp deemed to be premium or money 
advanced within the meaning of this 
article dm- it is apecifidy provided 
in the lease tbat rent paidin advance 
will be  let off towards the last in~tal- 
ment or instaIments of rent. 

E x p E a d h  II.-When a l e w  under 
takes fo- ply any reourring charge 
such as Government revenue, land- 
lord's share of ccsscs, or the owner's 
share. of mmioipd rates of taxes, which 
is by law recoverable from the lessor, 
the amount' so agreed to be paid by 
the leasee, ehall be deemed to be part 
of the rent.": 

(8) for article 39, the following shall be aubdtutd, namely: 

"39, MEMORANDUM Or &SO- 
CIATION OF A COWANY- 

L 

x (a) if accompanied by articles One hundred rapma. 
.t - I of of amxiation under mtion 26 of 

I d  lQaS. the Companies Aot, 1966 ; 

(b) if not IXI aooompanied. The mme duty m is leviable on Artidea 
of Afwciation nuder article 10 mrdIing 

- I the abare 08pital of the wmpany. - 
I of Memorandum of any wopiation I lM6. not formed for profit and registered 

wider motion 26 of the Companies 
Aot, 1966.", 

(9) in article 4& I 

(a') . in entry (a), for the words "Twenty naye p a h "  the words "TwenB- 
five naye paise" W. be mbetitutd; 

(iij in entry (b), for the portion beginning with the brackeh, 1et-h and words 
#'(a) Twenty llage paid' and ending with the wor& "sovereippa or part themof'' 
tbe following &all be mbgtittiw, lULrneIy:- 

- "(a) Ten naye paha for every unit 
of 10 kilogram of ailver or part t h e  
of. 

(b) Forty naye paim for every anit 
,of 1 Eilogram of gold or part h e  
of. 



(c) Se.ventFfive naye paise for every 
unit of 260 sovereigns or part there- 
of." 

in entry (o), for the portion beginning with the words '8uch rata no 
exceeding" and ending with the words "in the O&d GM&," the following 
shall be subtituted, namely:- 

"Such rate not exceeding- 
(i) twenty naye paise for every 

6,000 kilograms of oilseeds or ptrrt 
I thereof, where the yit ia ' 6,000 kilo- 

p m a ,  or 
(ii) forty naye pa& for every 

10,000 kilograms of oilseeds or. part 
thereof w h o  t,hc unit is 10,000 
kilograms, or 
(ii) one rupee for evcry 26,000 

kilograms of oilweds or part thereof 
4 

where the unit ia 26d000 kilograms., 
as may be specified by the Stab 
Government *by notification in the 
OjfkiQI Gazette." 

(w) in entry (4, for the portion beginning with the words "Such r a t .  not 
~ceeding" and ending with the worda "in the Offkial G&." the following 
a h s ~  be mb~tituted, namely:-- 

"(I) In the case of yarn and spices 

1 such rate not exceeding twenty five 
naye paise for every Rs. 2,500 or 

1 part thereof of the value of yam of 
maw ,kind or apicea of any kind aa 
m y  be apeoikd by the State 
Government by notification in the 
O$dcialaa&. 

(2) In the c a o  Of gronndnut oil or 
any ofher non-mineral oil auch rate 
not excseding-- 

(8) ten naye paise for every 
unit of 100 tills of such oil or part. 
thereof, where the unit of t.ranaac- 
tion is 100 tins, each mlitaining a 
quantity of oil weighing approxim- 
ably 16.60 kilograms, or 

(ii) twenty fiVB mye p a k  for 
evey 5,000 kilogram of snoh oil 
or parh thereof, where the unit ie 
6,000 kilogram, or 

(iiq fifty naye paise for every 
10,OOO kilogmm of such oil or part 
thereof, where the unit is 10,000 
kilograms, or 

(iv) one rupee and twenty five 
naye paise for every 25,000 kilograms 
of snoh oil or part thereof where the 
unit i8 a5,m 
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as may be specified by the state Government by 
notification in the O f d  G a . " ;  

(u) in entry. (e) for the TO& "Forty naye paise" the words "Fifty naye 
paise" shall be aubstitukd ; 

(vi) in entry (f), - for the words " F k  naye paise" the words "Twenty 
naye paise" shall be substituted ; 

I 

(vit) in entry (g); for the words "thirty rupees" and "tw0nt.y naye paid'  
the word i "forty rupees" and "twenty-five naye paiae" shall, respectively, 
be substituted; 

I 
(viii) in the Explanation, for the word, figure8 and lettcrs "approximately 

9,800 lbs." the words and figures "approximatc1y 4,500 kilograms" shall . 
be substituted ; 

. (10) in article 46, in the proviso, in clauses (a) and (c) for the words "one 
. .  rupee and Uty naye paise" the words "three rupees" shall be subatituted ; 

(11) for article 47, the following shall be substituted, namely:-- 

A-Zastrument of- 

(a) where the capital of the partnership 
doea not exceed Rs. 25,000; . . . .  , . Fifty Rupeea. 

(b) in any other case . . . . . . One h~mdrd  rupem, 
B-Dissolution of- .. I .  . . Thirty-rupees."; 

(12) in article 55, in entry A (ik), in the first proviso, for the words "one rupee 
and fdty naye paise" the worh "thee rupees" shall be substitukd. / 

Brim. 4, ( I )  Notwithstanding anything contained in the Bombay Stamp Act, 1958, Q u ~ c h a r ~ e  K,Yf the stamp duties levisbla under that Act in respect of the bstrumenta mentioned on-stamp 
duties and 

in any of the articles of Schedule I to that Act specified in the Table hereb appended ,,dig 
anj. shall, with effect from the commencement of the Bombay Stamp (Gujarat Increase 
xvzn of Dutiea and Amendment) Act, 1963 be increased by a surcharge at the rate of tan 
of 
1958. per oent. 

. +- Table 

Articles 1,2 (b),  3,6,7, 8 (b) ,  9, 11, 16, 16 (a) and (b) ,  17, 18, 24, 26r27 (b),  
28 (b) ,  30, 31, 37, 38, 40 (c), 41, 42, 44, 46 (a),  48 (a),  (b).  (c), (d), (e) and (g), 49, 
60, 61 (b), 62 (b), 64 (&), 66, 67, 68 (b) , 69 (a) and (c) and 62. 

(2) The provisions of the Bombay stamp Act, 1968, shall in ao far M they are zm;, not inconsistent with anything contained in this section, apply for the purpase of 
laaa. aub-section (1). 

(3) Zn computing the surcharge under aub-section ( I ) ,  a fraction of a rupee 
leas than five nay- paise or which is not a multiple of five naye paise, ahall be 
rounde , o£E to five naye p a h  or ta the next bigher multiple of jive nay- pak,  as ' 
tho ma may be. 

5. The Guj arat Increme of Stamp butiea Act, 1966 except sections 1 and 3 there- mpeo 1 of 
. V I  of of is hereby repealed, a*. VX of 

1061. ,1981, 
m- Etrs--20 (Hdnrn) 
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